
IN THE CEJTRAL ADMINISTRATIVE TRIBUNAL 

AT }nDERABAD. 

O.A.No. 	of 1990. 

Between:- 

Harish Kuni&', I.A.S.,Aged 32 Yrs; 
S/O.Bal Krishan Kundra, 	 - 
Asst.Col].ector ,Vikarabad- 
Revenue Division, Vikarab, 
Rangareddy District. 	 Applicant. 

A n d 

- 	1. The State of indhi'a Pradesh 
• 	Rep: by its Principal 6ecreary, 

Finance & Planning(Fth.Wlpg-TA) 
Department, Secretariat, 
Hyderabal. 	 - 

2. The District Treasuxy Officer, 
R.R.'istrict at Hyderabal; 

7 	 2. TbrCollector, 1CDi.s-tflct 3  
at Hyflrabal. 	 Respondents. 

U'.'\&'n ol- j-,CkAc' th.q'ba 
-f V-(t 4 	1b-tc\-  ak R-e. Ak -e,' N€t bt'- -i\ 

ITETAILS C 4?fl4CATIQN1 

1. Particulars cf the Applicant: 

Name of the Applicant: 	Herish Kurnar, I.A.S., 

Name of Father; 	 - Ba]. Icrishan Kund±'.a. 

(iii)Age of Applicant: 	32 e at's; 

Designation and pticu-
la's of Office in which 
employed; 

Office Addresses. 

Address for service of 
Notices: 

2. Particulars of Respondents: 

Assist&it Collector 
Vikarebad Revenue Dlvn: 
Vikarabad, R).District; 

Assistant CoLlector, 
Vikarabad Revenue Dint: 
Vikarebad, R.R.District; 

C/C. M/s.jsL.sjui-Rao; 

avenKar, 
Advocates-, 
3-4-835/2, Barkatpura, 
W4erabal-500 027. 

(i) Names of Respondents: (1) State of Andhra Pradesh; 
- Rep: by its Principal 

Secretary to Government, 
Finance & Planning (flnance 
Wing-TA) Department, 
Secretariat Buildings, 
Hyderatad. 
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Office ddresses: 

flr- &KA1P 	4t&tPrc3 
(2)The District Treasury 0fficer, 

ttangareddy District; 
Hyderabati; 

(3,)T1 Colector, 
R,éngar9ddy District; 
ffyderØbai; 

,r-13% 
t4t 

q,  

 

-do- 

-do- 

-do- 

 

--:3:-- 
A 	 (1) Naties of Respondents; 

(Continued). 

Name of Father: 

Age of Respondents: 

Designation and particu-
tars of Office in which 
employed: 

(3) 	-do- 

(vi) Addiess for service of 
Notices: 

3. Particulirs of the order 
against which application 
is m&e; 

(1.)•  Order No. 

(iI)Date: 	- 

Passed by: 

Subjeôt in Brief:  

-do- 

-a0-. 

-do- 

G.O.11s.1io.229, Finatce & 
Planning (Finance Wing-TA) 
Departnient ;  (Apnxu.a4J); 

31-8-1988. 

Principal Secretary to 
Government of Andhra Presh, 
Finance(Fin1jng.TA) Dept: 
(1st Respondent); 

Discontinuing the system cf 
providing Peons at the resi-
denoes of Officers and the 
Compensatory Allcwance at 
a Unifor Rate of 115.200/-
per month to Gazetted Officer 
in lieu of Residential - 
Attender, the applicants 
preferre this O.A. 
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Jurisdiction of the Tribunal: 

The Applicant declares that the subject matter of 
he 	 - 

the order against which/tiac; wants redressal is within 

the jurisdiction of the Tribunal., since the Applicant is 

working under the Government of tdhrapradesh in Rangareddy 

District and so.chaIlenglng the order, isaied by the Govt: 

Hence, this ribunal  has jurisdiction under Sectionrn 

of the Adrflnjstrative Tribunals Act, 1985; 

Limitation; 

The Applicant decl&'es that he is filing separate 

Affidavit and petition for condoning tie delay in pre- 
/ 	

. 	ferring this O.A.u-iL. c'cJ 	o -kt 	Act 

4 
Facts of the Casei 

(i) 	The Applicant is Gazetted Officer workIng in the 

Raigareddy District In the Revenue Depaitment, as Assistant 

Collector, Vikarabad 1evenUe Division. The Government 

through G.O.Ms.No.296,Fiñance 8: Planning(FW.TA) Department 

dated 24-11-1986 s.ictioned compensatory allowance in 

lieu of Residential Attender to all the Gazetted Officers. 

The Pay Revision Commission in 1986 recommended that 

(I.) The Schenc ¶1 pree4t of Compensatory alloi ance in 

lieu of Residential Attender should continuó; (ii) it' 

should be paid to all those who are in the revised scale 

of Rs.l,550-31050 and above; (iii) the quantum of such 

allowance should be uniform at 115.200/- per month for 

all employees, and (iv) then should be no, question of 

sanctioning the alitwance each time an officer changes - 

his post nor any requirement-that there mist be ththm a 

sanctioned pct of Peozr against Peon Cthrnpensato-ry' allow-

ance. The Government has accepted the said recommenda-

tion and issued the.above G.O.Ms.No.296, dated .24-11-1986 

for continuing the payment of ccpensatory allowance 

in lieu of Residential Attender. H 
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A --:5:-- 

(ii) 	Thovough G.0.Ms.No.229, Finance and Plannthg(FW.TA) 

Department, dated 31-8-39881  the Government ordered to dis-

continue the Compensatory allowance in lieu of Resjaentiai 

Attender for the Gazetted Officers without any valid ground 

which is arbitrary and illegal and affects the Fundamental 

Rjgiits 61 the Applicant guaranteed under Article 16 of the 

Constitution of India. As the applicant has no other - 

alternative remedy, the 8pp1icant is approachizig this 
Hon'ble. Tribunal La' issuing an appropriate order or direc-

tion; on the following among other: 

ER 0 U N D 82 

(i) 	The wtion of the aijthorjties in with-drawing the 

compensatory allwance in hey of Residential Attender 

to the Gazetted Officers without any valid reason is 
arbitrary and illegal; 

7. Details of the renedki s exhausted: 

The applicant declares that since the Impugned 

Order was passed by the Government itself, there is no 

statutory appeal provided under the rules, hence he has 
no other alternative and efficaciouj remedy but to in-
voke the jurisdictionor this Hon'ble Tribunal under 

Sectjbn 19of the Administrative Tribunals Aàt, 1985; 
Hence this O.A. 

8. Matters not previous fi]d or pending with 
any other Court; 

- 	The Applicant further declares that he had not 

previously filed any application, Writ Petition or Suit 

regarding the matter in respector which this applic& 

tion has been made before any court of law or any other 

wthority or any other Tribunal td nor any such appli- 

cation, Writ petition or suit is pending before any 
ottheni. 

(loti.ttnued Page Mo ..... 



--:6;-- 

9. Reiiefs) Sought; 

In.viewof the ftts meütionedinpara6 above, 

the Applicant T ays that the rron'ble. Tribunal may be 

pleased to issee an appropriate order or directionr 

 declaring the action of the Responcnts in with- 

drawing the Compensatory allwanceiñlieu of 

Residential Attender to the Applicant, who is 

Gazetter Officer, vide G.O.Ms.No.229,Fifl-.&Plflg; 

(FW.TA)Dept: dated 31-8-1988, is arbitrary aid 

• illegal and the same be, quashed; 

 directing the Respondents to continue to pay. 

the  Conpensatory allowance at 115.200/-  per month 

in lieu of zesidential attender to the Applicant; 

 Granting all consequential benefits to applicant 

incliding arrears of the allowance; 

(4) awarding cost s to Applicant; 	- 

- or - any other orders appropriate' in the circumstam es of 

the, case may . be. passed; 

lO,IMItRIM LEER, if any frayed for: 

The Applicant is getting the compensatory allowance 

in lieu of Residential Attendertill 31-8-1988 at the rate 

of Rs.200/- per month, but subsequently the same was dis-

continued following the issuance of the Impugiled G.O.be-

cause of,  which the applicant was deprived of monetary 

benefits. The impugned G.O.has since been queashed by 

this }Ion.'ble Tribunal in similar cases filed by other 

persons but the authoritie havebden restoring the pay 

ment of Peon allowance only to those applicants but not 

to all. 

In the clrcunmtsices, it is prayd ti-at the Hon'ble 

Tribunal may be pleased to issue a direction to the Res-

pondents to continue payment of the compensatory allowance 

in lieu of residential attender to the applicant at 11g. 

200/- p.m., pending dispceal of the O,A., or any other 
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--:7:-- 

4 	 - 	 - 
Orders appropriate in The pi±cmnstemes of the case may 

be passed; 

TS Applicant files this Applicant through his 

Counsel Mps. M.Rama Rao, N.Vènkat Bedd; & M.V.Praveen 

Kumar, Adv&cate s, 11.3-4-835/2, Bark atpur a, Hyderabad-27; 

12. Particula's of Bank Draft/Ptal Order in 
respeat 6f the Applicant Feet 

1.Naile of the Bank on which drawn: 	- -. 

2. Demand Draft No: 

Or 

No.of, Indiai.Pta1 Order; 

Nate of I ssuirg Pt Office; 	C 

3 Date of Issue of Postal Order; Cçj-5o 

-4, Pt Office at which payable; 

13. List of Enclosures: 

1.G.O.Ns.No.229, Finance & Planning; 
(Fw.TA) Dept: 31,3-1938; - 

2. \T&ra]atna; 

4. 

5. 	 . 

VERIFICATIONs 

1- . 	 - 	I,Harishlcumar, I.A.S., Aged 32 wars, Son of 

Ba]. Krishai Kundra, working as AssistaitcoIlector, 

Vikarabed Revenue Division, Vikarabad, R.lt.District, 11/0. 

Vikarab, R.R.4'istrict,  do hei'eby verify that the con- 

tents of pares 3 to 9 are true to my personal knowledge 

and paras 4 and 5 are believed to be true on legaladvice 

• and that re I hate not supptesèed any material facts. 

H 
Hyderabad. 	 - 	$ignat e of Applicant. 

- Dt.4-l-199. - 
cnN fr 	-c-c 	- 

- 	 . 	 . 

 

The Registrar 	. 	 -' -kt  
Centrj. Adminithtx'ative Tribunal,  
H3raerabad;  



I 

Copy :- 	 Mnexurel. 

Government of Andhra Pradesh. 
Abstract. 

Alla'i ancessCompensatory allowance in lieu of Residential 
Attender-Di scontinuaee-Orders-Issued; 

FINANCE LW PLMTNINO(W.2A)DEPARTMENT. 	- 

G.O.Ns.No.229. 	 : 	Dated: 31-8-1983; 
Read the following:- 

G.OJls.No.326 Fin.Dept:  of the Composite Madras 
State,dt.5th April, 198; 
G.O.Ms.NO.1059,GA(AC) epti dt.1i-1-fl 1971; 
G.O.Ms.No.608, GEAC) Dept: dt.11-8-1976; 
G.O.Ms.No.359,GA(AR&T) Dept: dt.3-7-81• 
G.O.Ms.o.83, GA(AIt&T) Dept: dt.16-2-1682; 
Cir.Memo No13831O/786/T81-1,Fin.&Plng ;  
Fb1(TA) Pep t dt.12-4-1982; 
G.O.Ms.'o.2, GAAfl&T) Dept: dt.16-1-1984; 
G.0 

.11 

s.

1 0 

.30, GMAR&T) Dept;  17-1-1985; 
G.O.Ms.No,288,F in. &Plng(FW.PRC.I) Dejt :dated 
17-11-1986; 

iO.G.O.Ms.No.296,Fin.&Plng(FW.TA) 0ept; dt.24-11-86; 

In the G.O.2nd read above orders were issued for 

discontinuaice of the system bf providing peons at the 

residences of 0fficers and a conpensatory, allowance of 

11s.75/- pm., suWect  to a mcimum of Rs.150/- p.m. be 

paid to the Pfficers fromwhom residential peons are with-

drawn. Subquently, the rate of compensatory allowance 

has been enhanced from time to time and in the G.Q.lOt}i 

read above, the peon compensatory allowance at a uniform 

rate of Rs.200/- pm, was made applicable to all the 

Gazetted Officers in the scale of Rs.1550-70-2250-80-3050. 

	

2. 	Government, after careful reliew, have decided to 

withdraw the scheme of pment of compensatoi'y allowance 

in lieu of residential attender. 2ovt: therefore, direct 

that the instructions iss.zed in G.0.2nd cited as well as 

in the subsequent G•Q,  read above whirev' such allG ance 

was ordered shall be cancelled. 

	

36. 	These orders will be given effect to from 1st Septem- 

ber, 1988. 

(By Order and in the name of Governor of .Andhrth Praaes1) 

Sd/- K .Sub.rahmanyam, 
Principal Secretary to Government. 

it TRUE Copy it 



VAKALAT 
Th 

ACCEPTED 

O.A. No 

.; • • 

Andhra4radesft 

cAdnñnistratiue Tribunal 

at Hyderabad. 

A PP EL LAN T/ 

Advocates for PH9TION[fl 

R.E&ON&EN T 

Ny 

- i 

APPELLANTV 

Advocates for PETITONER 

RESPONDENT 

Address for service of the said Advocates is at 




